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By this application made under section 19 of tﬁ@h'

Administrative Tribunal act XI1l of 1985, the agglicaﬁﬁfifﬁ

who has retired from the post of Assitant Fersonal "R
Sonepur has challenged

Officer, MNorth Esstern Railway,

an order dated 28.2.85 by which a memarandﬁh of -%" :

charges was issued to him under Rule 9 of the Railway oy

servants Disciplinary Appeal Rule 1968 . The grounds

for approachind this Tribunal for quashing of the

memoTandun jssued to the applicunt on 28.2.1983 are
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to the provisions of this rule because no pecukiary :
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s been any misconduct or negligence. Further it has
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on the ground
2308, We do- notﬂpuii to this submission, Rule ZSGB-EIIEEfTiﬁf'“

eclaring the memorandum as=illﬁﬁﬁ$ ff{f

dance with rule

g the pension e

a right to initiate action for withholdin | !
i‘ part cé&uut for negligence and misconduct. since the f :g
sibility in regerd to the same cen only -

applicsnts respon

L be determined afterT the enguiry is completed, his prayex i
for guashing the same on the ground that there is no 2

se conduct or negligence 1S oremature,Not only this
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ﬁ&riﬁd‘éf:limitation as for asﬁ‘issue of the
charge sheet 1s concerned. i
4, ve ,therefore, do not want 1o interfere-thatrthﬁ T
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disciplinary procee
d-up on account

nt of DCRG is also hel
sceedings and it is alngQQ

since the payme
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DCRG according to rules.
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The application 1S dismissed at
| - & T
h the above observations and
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stage wit

MEMBER (J)

Dt.Jan.11th,1989.
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